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PART-III
GOVERNMENT OF PUNJAB

DEPARTMENT OF PERSONNEL
(PERSONNEL POLICIES-1 BRANCH)

NOTIFICATION
                  The 29th July, 2025

No.G.S.R.141/Const./Art.309/Amd.(9)/2025.–  In exercise of the
powers conferred by the proviso to Article 309 of the Constitution of India, and
all other powers enabling him in this behalf, the Governor of Punjab is pleased
to make the following rules, further to amend the Punjab State (Group-D)
Service Rules, 1963, namely :-

RULES
1. (1)   These rules may be called the Punjab State (Group-D) Service

(Second Amendment) Rules, 2025.
(2)   They shall come into force on and with effect from the date of
their publication in the Official Gazette.

2. In the Punjab State (Group-D) Service Rules, 1963 (hereinafter
referred to as the said rules), in rule 5, for clause (b), the following clause shall
be substituted, namely : -

“(b) is not less than 18 years and not more than 37 years of age on the
first day of January of the year immediately preceding the last date,
fixed for submission of applications by the Board or the Department,
as the case may be;"

3. In the said rules, in rule 5, in clause (d) and the first proviso thereunder,
for the word ‘Middle’, the word ‘Matriculation’ shall be substituted.

     Sd/-
         K A P SINHA,

    Chief Secretary to Government of Punjab.
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